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NHRC TAKES COGNISANCE OF
TODDLER'S VISION LOSS IN MP
The National Human Rights
Commission (NHRC), India took
suo motu cognisance of a media
report that a one-and-a-hall-
year-old toddler lost hus eyesight
due to medical neghgence at the
Banda Civil Hospital in the Sagar
distriect, Madhya Pradesh. The
commission has observed that

the contents of the news report,
if true, muse serwous 1ssues of

violation of human rights.

Hindustan Times, Delhi, 09/07/2026
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NHRC TAKES COGNISANCE OF
BENGALURU CRECHE ABUSE

The Natnonal Human Rights
Commission (NHRC), India

took suo motu cognisance of a
media report about some toddlers
being treated inhumanly by the
nannies at a creche operating on
the premises of an IT company
in Bengaluru. Reportedly, the
incident came to light after a
Child Helpline official received
videos depicting cruelty towards
toddlers of professionals working
at the campus who leave their
children at the facility while on
duty. The commission has 1ssued
notices to the Karnataka Chief
Secretary and DG of Police.

Hindustan Times, Delhi, 09/07/2026
Page No: 18, Size: 5.77cm x 9.05cm
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Child rights watchdog gets new chief as
Dr Om Prakash Vyas takes charge

ANsHITA MEHRA

NEW DELHI, JULY §

Nearly three years after Del-
hi's statutory child rights
watchdog fell vacant, legal
expert and former police offi-
cer Dr Om Prakash Vyas on
Wednesday assumedchargeas
the Chairperson of the Delhi
Commission for Protection of
Child Rights (DCPCR), bring-
ing the long-dormant body
back mto operation at a time
when the national capital con-
tnues to grapple with crimes
against children.

The Delhi Government had
reconstituted the Commission
on Tuesday, appointing Dr
Vyas as its Chairperson along
with four members. Soon after
taking charge, Dr Vyas met
Chief Minister Relcha Guptato
discuss strengthening Delhi's
child protection framework
and the Commission’s priori-
ties in the months ahead.

Welcoming his appointment,
Gupta said protecting chil-

Delhi TCribune

dren’s rights and ensuring
their welfare remained among
the government's priorities.
She said the Commission
would play a cruaal role in
ensuring effective implemen-
tation of child protection meas-
ures across schools, Anganwa-
di centres and other
mstitutions. Speaking after
assuming office, Dr Vyas said
the Commission would focus
an effective enforcement of
child protection laws, strength-
ening Child Protection Com-
mittees in schoolsand creating
awareness among children
about safe and unsafe touch,
cyber safety, gender sensitisa-
tion and personal safety He
also stressed closer coordina-
tion with the Education
Department, the Department
of Women and Child Develop-
ment, Delhi Police and other
agencies to build a more
responsive child protection
systermn.

Dr Vyas brings decades of
experience in policing, law,
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human rights and child wel-
fare to the role.

Aformer Charperson of Del-
hi's Child Welfare Committee
and Joint Registrar (Law) at
the National Human Rights
Commission (NHRC), he
spent over 27 years handling
legal and investigativematters
at the Commission. An alum-
nus of the Faculty of Law, Uni-
versity of Delhi, helater earned
a Master’s degree in Human
Rights from the University of
Sydney on  scholarship,
besides completing an LLM
and a PhD in Law. He has rep-
resented India at the United
Nations  forums, drafted
NHRC guidelines on arrests,
custodial deathsand encounter
deaths, authored a book on
bonded labour and served on a
Central Fact-Finding Commit-
tee led by Justice Narsimha
Reddy to inquire into alleged
human rights violations.

In recognition of his service,
DrVyas was awarded the Pres-
ident’s Police Medal for Meri-

https://epaper.tribuneindia.com/c/88332261

torious Service in 2009.

His appointment revives a
statutory institution that had
remained headless for nearly
three years. Dunng the vacan-
cy, the Commission’s absence
drew criticism from the Delhi
High Court, which questioned
the delay in filling the post.

In February, a Bench led by
Chief Justice DK Upadhyaya
reprimanded the government
over the prolonged delay,
remarking, “Keep progressing
at a snail’s pace and scrap the
(DCPCR) Act,” after the gov-
ernment cited the need for a
transparent selection process.

Constituted under the Com-
mission for Protection of Child
Rights Act, 2005,the DCPCR s
responsible for investigating
complamts of child rights viola-
tions, inspecting child care msti-
tutions, monitaring the imple-
mentation of child protection
laws and advising the govern-
menton policies relating to ecu-
cation, juvenile justice, health,
nutrition and child safety:
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New DCPCR chief’s focus on Pocso, child labour

Times NEws NETWORK

New Delhi: The new Delhi
Commission for Protection
of Child Rights (DCPCR) cha-
irperson, Om Prakash Vyas,
outlined his priorities a day
after taking charge, saying
the commission would adopt
a proactive, field-based app-
roach in tackling child rights
violations, rather than wai-
ting for complaints to befiled.

“My top priorities will be
addressing cases under the
Pocso Act, child labour, drug
abuse and peddling involving
children, and instances of
what is commonly referred to
as ‘lovejihad’. Thismonth, we

will start with Pocso
awareness. We will
not wait for compla-
ints to reach us. Our
teams will conduct fi-
eld visits to identify
vulnerable children,
high-risk areas and
streets, and intervene
proactively. We also plan to
map school dropouts and
work in coordination with the
human rights commission
and other departments to
strengthen child protection
mechanisms across Delhi,”
Vyas told TOI Wednesday.
Vyas brings decades of ex-
periencein childrightsand hu-
man rights. He was previously

Om Prakash Vyas

chairperson of a Child
Welfare Committee in
Delhi and joint regist-
rar (law) at the Natio-
nal Human Rights
Commission (NHRC),
where he worked for
over 27 years.

Analumnusof the
Faculty of Law, University of
Delhi, he holds an LLB, an
LLM, a PhD in law, and a mas-
ter’s in human rights from
University of Sydney.

CM Rekha Gupta said that
govt is not only formulating
policies for child safety but is
also continuously working to
ensure their effective imple-
mentation on the ground. As

part of the recently launched
Child Protection Month, all
departments have been direc-
ted to ensure the effective
implementation of the Pocso
Act, constitute Child Protec-
tion Committees in schools,
conduct large-scale aware-
ness campaigns and streng-
then child safety mechanism.
She said the commission wo-
uld play a key role in making
these efforts more effective.
During his tenure at the
NHRC, Vyas played a key role
in drafting guidelines on ar-
rests, custodial deaths and en-
counter deaths. He also autho-
red a book on bonded labour
published by the commission.
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Bengal rape-murder accused killed
after ‘snatching gun, firing at cops’

Killed 30m From
Crime Scene

‘Divine justice’: BJP; WB turning into ‘UP 2.0": TMC
JP onWednesday hailed police shooting of the prime suspect
inthe rape-murder of a12-year-old girl in Baruipur as “divine

During Bid To Flee

Sarthak Ganguly &
Monotosh Chakraborty | TNy

Kolkata: West Bengal police
shot dead the prime accused
in the rape and murder of a
12-year-old girl in Baruipur
early Wednesday after he al-
legedly snatched a police-
man’s service revolver, fired
oneroundand tried toescape
during a crime scene re-
construction,
triggering
what officers
described
8 as defens-
% | lve retaliato-
SANS ryaction.

Prabhas Mondal, arres-
ted on July 5 after the Class 6
student’sbody wasfoundina
pond at Surjyapur village,
was shot about 30m from the
crime scene around 12.45am.

Prabhas, 38, became the
first accused in police custo-
dy to die in a police “encoun-
ter” since the change of govt
in Bengal in May.

The previous such death
came in Goalpokhor in

justice”, while TMC alleged Bengal was sliding into “UP 2.0".
Bengal BJP president Samik Bhattacharyasaid, “Those who
committed rape or murder will be dug out from their graves.
Criminals should be behind bars or die.” BJP state spokesperson
Debjit Sarkar called Prabhas Mondal's death “divine justice”.
Meanwhile, TMC MP Mahua Moitra condemned the shooting,
saying Bengal had become “UP 2.0 where rule of law has become
rule ofjungle”. She argued police had a duty to keep the accused
alive until trial, saying his death disrupted investigation after he
allegedly named another suspect during questioning. T

North Dinajpur in 2025,
when murder accused Sajjak
Alam allegedly tried to esca-
pebyfiringat police while be-
ingtaken from courtto jail.

Police said six officers
had taken Prabhas from Ba-
ruipur police station shortly
after midnight to reconst-
ruct events leading to the
girl’s death. The team left
around 12.15am and reached
Surjyapur, about 10km away,
around 12.40am.

Police said sub-inspector
Arghya Mondal fired two ro-
unds in self-defence after
Prabhas grabbed the service
revolver of Roni Sarkar, poli-
ce circle in charge, and fired
at the team. The two bullets
struck Prabhas below the
chest and he was taken to Ba-
ruipur sub-divisional hospi-

tal, where doctors declared
himdead on arrival.

His mother Sandhya and
wife Chapa identified the bo-
dy before it was sent for post-
mortem examination. Police
and central forces were de-
ployed at the hospital.

A judicial probe has been
ordered. A report has been
sent to National Human
Rights Commission, while
the state human rights body
has sought a report from Ba-
ruipur police superinten-
dent by July 22. Rights gro-
ups questioned why the re-
construction was conducted
after midnight.

Hours later, police arres-
ted fourth accused Kabir
Mollah in Basirhat. Officers
said Mollah had been hiding
there after the crime.
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Sexual abuse by HM: NHRC
seeks report on aid for victim

AGENCIES

Kendrapada, July 8: The
National Human Rights Com-
mission (NHRC) has directed
the Jajpur District Magistrate
and Superintendent of Police to
submit an action-taken report
(ATR) within four weeks on the
payment of monetary compen-
sation to a 13-yvear-old girl who
was allegedly sexually assault-
ed by her school headmaster.

The apex rights body passed
the order while hearing a peti-
tion filed by Kendrapada-based
human rights defender Sagar
Jena, who sought the commis-
sion’s intervention to ensure
compensation for the minor
survivor in accordance with
the provisions of the Protection
of Children from Sexual Offenc-
es (POCSO) Act and its Rules.

According to the petition, the
incident occurred under the ju-
risdiction of Jajpur Sadar Po-
lice Station April 17, 2025. The
complainant alleged that the
headmaster sexually harassed
the Class VIII student after ask-
ing her to collect a file from the
school office.

Taking cognisance of the
complaint, the NHRC had, Ju-
1y 25, 2025, issued a notice to
the Jajpur SP, directing him
to conduct an inquiry into the
allegations and submit an ATR
within four weeks.

In compliance with the com-
mission’s directions, the SP
submitted a report based on the
findings of the Sub-Divisional
Police Officer (SDPO), Jajpur.

The report stated that follow-
ing a written complaint lodged

The incident
occurred at a school
under Jajpur Sadar
Police Station April
17, 2025, when the
headmaster sexually
harassed the Class
VIli student, asking
her to collect a file
from the office

by the victim’s mother April 21,
2025, Jajpur Sadar Police regis-
tered a case under Sections 74
and 75 of Bharatiya Nyaya San-
hita (BNS), read with Section 8
of the POCSO Act, against the
accused headmaster.

During the investigation, the
investigating officer recorded
the statements of the minor
survivor and other witness-
es under the relevant provi-
sions of the BNS. The victim’s

statement was also recorded
before the court under Bhara-
tiva Nagarik Suraksha Sanhita
(BNSS).

The accused headmaster was
arrested April 23, 2025, and pro-
duced before the court on the
same day. The police informed
the NHRC that the investiga-
tion is still in progress and the
final form (chargesheet) has not
yet been submitted.

After examining the police
report, the NHRC observed
that while eriminal proceed-
ings had been initiated under
the relevant provisions of the
BNS and the POCSO Act, the
report was silent on whether
monetary relief had been pro-
vided to the minor survivor as
mandated under the POCSO
Act and its Rules.

Observing this omission,
the rights panel directed the
District Magistrate and the
Jajpur SP to submit a detailed
ATR within four weeks specif-
ically on the issue of providing
compensation to the victim.
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‘Snatched gun, fired at us’: Cops
shoot dead key Baruipur accused

‘TWO BULLETS HIT HIM BELOW CHEST"

Prabash Taken
To Crime Scene
After Midnight

Sarthak Ganguly &
Monotosh Chakraborty | Tnn

Kolkata: Police on Tuesday
gunned down one of the four
accused in the Baruipur rape-
murder case after he allegedly
snatched oneof their gunsand
fired at them. Prabash Mondal
was shot at 12.45am, about 30
metres from the scene of the
grisly crime in the Suryapur
neighbourhood of Baruipur,

FULL COVERAGE: P 2,4, 8

when he was taken there for “a
reconstruction of the crime”.
Prabash was in police cus-
tody since his arrest on July 5.
He became the first person in
police custody to die in an “en-
counter” since the change of
govt in Bengal this May. The
last “encounter” death during
the Trinamool regime occur-
red in Goalpokhor in North Di-
najpur in 2025, when Sajjak
Alam, an accused in a murder
case, had tried to flee by firing
at cops while he was being ta-

L 2
Prabash Mondal

THE LAST 30 MINS
> Wed 12.15am (approx): Cops
leave Baruipur PS with Prabash
to reconstruct events leading
to the 12-yr-old’s death

» 12.40am (approx): Team
reaches crime scene, 10km
from police station

> 12.45: Cops shoot him dead

BARUIPUR HORROR

> July 4: A 12-yr-old girl
goes missing in Baruipur’s
Suryapur; CCTV footage
shows Prabash Mondal
accompanying her

> July 5: Prabash arrested;
body found in a pond
identified by him; a youth not

‘involved in the crime’ lynched
> July 6-7: Autopsy confirms
torture; Ananda Sardar and
Dibakar Sardar arrested

by Monday; Kabir Mollah
arrested on Wednesday

> July 8: Prabash allegedly

snatches a police weapon,
shot dead in retaliatory firing

ken tojail from court.

Sub-inspector Arghya
Mondal of Baruipur police
station, who shot Prabash in
“self-defence”, had led the te-
am that rescued the accused
from a mob before arresting
him on Sunday.

Officers said six cops took
Prabash from Baruipur police
station to the crime scene ear-

ly on Wednesday to reconst-
ruct the sequence of eventsle-
ading to the death of the girl.
The team left around 12.15am
and reached the crime scene,
10km from the police station,
around 12.40am. The spot has
Suryapur and Alipur villages
oneitherside.

Police said Prabash snat-
ched the service revolver of

Roni Sarkar, police circle in
charge of Canning police sta-
tion, and fired a bullet. In self-
defence, Arghya Mondal, poli-
cecirclein charge of Baruipur
policestation, shot tworounds
attheaccused.

Prabash slumped to the
ground and was declared dead
when taken to Baruipur Sub-
divisional Hospital.

»Judicial probe, P 2
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Judicial probe ordered, report sent
to human rlghts commission

pContinued fromP 1

olice issued a statement
Psaying, “Just before ini-

tiating the re-construc-
tion of crime inthe PO (place
of occurrence) in Suryapur,
Prabash Mondal snatched
the arms of one police per-

CUSTODIAL DEATH

sonnel and fired oneround on
our team and tried to run
away from the spot. During
return firing from police si-
de, Prabash Mondal was inju-
red and he was immediately
shifted to Baruipur hospital

Sukhomoy Sen

The hut where the accused, Prabash Mondal used to stay

where the attending doctor
declared him dead.”
A judicial probe has been

ordered into the custodial de-
ath. A report has been sent to
National Human Rights

Commission. The state hu-
man rights body has asked
the Baruipur police superin-
tendent to send a report by
July 22. Various rights orga-
nisations have raised ques-
tions about the incident, in-
cluding the odd hour the poli-
ce chose for the “reconstruc-
tion of the crime”.

“As mentioned in the pro-
tocol, the gun that fired the
shots that killed the accused
will be sent for forensic
tests. The officers’ versions
will be recorded and cross-
checked,” an officer said. The
officers who accompanied
Prabash faced multiple ro-
unds of debriefing.
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Cops shoot dead key Baruipur
accused, say he ‘snatched gun’

Prabash Was

Taken To The

Crime Scene
After Midnight

Sarthak Ganguly &
Monotosh Chakraborty | Tnn

Kolkata: Police on Tuesday
gunned down one of the four
accused in the Baruipur ra-
pe-murder case after he alle-
gedly snatched one of their
guns and fired at them.

Prabash Mandal was
shot at 12.45 am, about 30
metres from the scene of the
grisly crime in the Surya-
pur neighbourhood of Ba-
ruipur, when he was taken
there for “a reconstruction
of the crime”.

Prabash was in police
custody since his arrest on
July 5. He became the first
person in police custody to
die in an “encounter” since
the change of govtin Bengal
this May. The last “encoun-
ter” death during the Trina-
mool regime occured in Go-
alpokhor in North Dinajpur
in 2025, when Sajjak Alam,
anaccused inamurdercase,
had tried to flee by firing at
cops while he was being ta-
ken tojail from court.

Sub-inspector  Arghya
Mondal of Baruipur police
station, who shot Prabash in
“gelf-defence”, had led the
team that rescued the accu-
sed from a mob on Sunday

THE LAST 30 MINS

» Wed 12.15am (approx): Cops
leave Baruipur PS with Prabash
to reconstruct events leading
to the 12-yr-old’s death

> 12.40am (approx): Team
reaches crime scene, 10km
from PS

> 12.45: Cops shoot him dead

BARUIPUR HORROR

> July 4: A 12-yr-old girl
goes missing in Baruipur’s
Suryapur, CCTV footage
shows Prabash Mondal
accompanying her

> July 5: Prabash arrested,
body found in a pond

identified by him, a youth not

‘involved in the crime’ lynched

> July 6-T: Autopsy confirms
torture, Anand Sardar and
Dibakar Sardar arrested by
Monday, Kabir Molla arrested
on Wednesday

> July 8: Prabash allegedly
snatches a police weapon,
shot dead in retaliatory firing

before arresting him.

Officers said six cops
took Prabash from Barui-
pur police station to the cri-
me scene early on Wednes-
day to reconstruct the sequ-
ence of eventsleading to the
death of the girl. The team
left around 12.15 am and rea-
ched the spot, 10 km fromthe
police station, around 12.40
am. The spot has Suryapur
and Alipur villages on eit-
herside.

Police said Prabash snat-
ched the service revolver of
Roni Sarkar, police circle in
charge of Canning police
station, and fired a bullet.
In self-defence, Arghya
Mondal, police circle in
charge of Baruipur police
station, shot two rounds at

theaccused.

Prabash slumped to the
ground and was declared de-
ad when taken to Baruipur
Sub-divisional Hospital.

The twobulletsreported-
ly hit Prabash below the
chest. The body was identifi-
ed by his mother Sandhya
and wife Chapa before being
sent for post mortem. A lar-
ge contingent of police and
central force personnel was
deployed on the hospital
premises.

Police issued a state-
ment saying, “Just before
initiating the re-construc-
tion of crime in the PO (pla-
ce of occurrence) in Surya-
pur, Prabash Mondal snat-
ched the arms of one police
personnel and fired one ro-

und on our team and tried to
run away from the spot. Du-
ring return firing from poli-
ceside, Prabash Mondal was
injured and he was immedi-
ately shifted to Baruipur ho-
spital where the attending
doctor declared him dead.”

Ajudicial probe has been
ordered into the custodial
death. A report has been
sent to National Human
Rights Commission. The
state human rights body has
asked the Baruipur police
superintendent to send a re-
portby July 22.

Various rights organisa-
tions have raised questions
about the incident, inclu-
ding the odd hour the police
chose for the “reconstruc-
tion of the crime”.
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New DCPCR Chief Puts POCSO, Child Labour on Top of Agenda

New Delhi: The new Delhi Commission for Protection of Child Rights (DCPCR) chairperson, Om Prakash Vyas,
outlined his priorities a day after taking charge, saying the commission would adopt a proactive, field-based
approach in tackling child rights violations, rather than waiting for complaints to be filed.

“My top priorities will be addressing cases under the Pocso Act, child labour, drug abuse and peddling involving
children, and instances of what is commonly referred to as ‘love jihad'. This month, we will start with Pocso
awareness. We will not wait for complaints to reach us. Our teams will conduct field visits to identify vulnerable
children, high-risk areas and streets, and intervene proactively. We also plan to map school dropouts and work in
coordination with the human rights commission and other departments to strengthen child protection
mechanisms across Delhi,” Vyas told TOI Wednesday.

Vyas brings decades of experience in child rights and human rights. He was previously chairperson of a Child
Welfare Committee (CWC) in Delhi and joint registrar (law) at the National Human Rights Commission (NHRC),
where he worked for over 27 years in its investigation and legal divisions.

An alumnus of the Faculty of Law, University of Delhi, he holds an LLB, an LLM, a PhD in Law, and a master’s
degree in human rights from the University of Sydney.

CM Rekha Gupta said that Delhi govt is not only formulating policies for child safety but is also continuously
working to ensure their effective implementation on the ground. As part of the recently launched Child Protection
Month, all concerned departments have been directed to ensure the effective implementation of the Pocso Act,
constitute Child Protection Committees in schools, conduct largescale awareness campaigns and further
strengthen child safety mechanisms across institutions. She said the commission would play a key role in making
these efforts even more effective.

During his tenure at the NHRC, Vyas played a key role in drafting guidelines on arrests, custodial deaths and
encounter deaths. He also authored a book on bonded labour published by the commission.

The appointments revive the DCPCR after nearly three years without a chairperson.

Dr. Rashmi Singh, Secretary, Department of Women and Child Development (WCD), GNCTD, who was also
officiating as the Chairperson of the Commission, stated, “The reconstitution of the DCPCR will significantly
strengthen Delhi’s child rights framework.”
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Kota Maternal Deaths Case Reaches NHRC as Rights Group Seeks Accountability Over Suspected Oxytocin Lapses

The controversy over maternal deaths in Rajasthan’s Kota has intensified after a rights organisation moved the
National Human Rights Commission, demanding an independent probe, accountability and long-term support for
affected families amid allegations of faulty oxytocin use and hospital lapses.

New Delhi, July 08 : The maternal deaths controversy in Rajasthan’s Kota has taken a serious new turn, with a
rights organisation approaching the National Human Rights Commission (NHRC) and seeking an independent
investigation, compensation for affected families and accountability for the circumstances surrounding the deaths
of women who underwent childbirth-related procedures at a government hospital.

The case has emerged as one of the most disturbing healthcare stories of the week because it raises questions
not only about drug quality and hospital safety, but also about the way India’s public health system handles
maternal care, adverse events, accountability and the dignity of patients in vulnerable moments. At the heart of
the controversy are allegations that oxytocin injections administered in connection with the affected cases may
have been faulty, and that serious procedural and monitoring failures inside the hospital may have worsened the
situation.

The move to the NHRC comes after media reports and investigations drew attention to the deaths of women in
Kota, triggering outrage and demands for a full accounting of what went wrong. Maternal healthcare, by its very
nature, is one of the most sensitive measures of the quality of a health system. When women die during or after
childbirth in institutional settings, the incident is not merely a clinical failure; it becomes a test of governance,
regulation, training, emergency response and ethical responsibility.

What makes the Kota episode especially alarming is that it appears to involve multiple layers of possible failure.
On one side are allegations concerning the quality or efficacy of the oxytocin supplied and administered. Oxytocin
is a critical medicine in obstetric care, commonly used to induce labour or manage postpartum bleeding under
proper medical supervision. If a batch is defective, substandard or improperly handled, the consequences can be
severe. On the other side are concerns that patient monitoring, documentation, infection control, escalation of
care and hospital protocols may also have been inadequate.

This dual possibility that both supply chain failures and hospital-system failures may have intersected has made
the case larger than a single hospital incident. It has become a broader reflection of the vulnerabilities that still
exist in India's maternal health architecture despite years of progress in institutional deliveries and maternal
mortality reduction.

The rights group's intervention before the NHRC seeks more than a narrow inquiry. It is asking for accountability
that addresses the full chain of responsibility: procurement, quality control, clinical administration, oversight,
hospital management, post-event investigation and support for survivors and bereaved families. This is significant
because too often in public health controversies, the response focuses on one immediate trigger while ignoring
the institutional conditions that allowed the tragedy to unfold.

Reports around the case suggest that the controversy initially centred on the possibility of faulty oxytocin
injections, but subsequent inquiries pointed toward a more complex picture. Investigations reportedly flagged
lapses in patient monitoring, incomplete or poor treatment records and deficiencies in infection control and
internal hospital processes. If those findings are borne out, the implications are serious. It would mean that even
if the drug issue was one factor, the hospital's ability to identify deterioration, manage complications and maintain
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clinical standards may also have failed.

That matters because maternal care is time-sensitive medicine. Obstetric emergencies can escalate within
minutes. A woman who appears stable after delivery can deteriorate rapidly if bleeding, infection, shock or other
complications are not detected early and treated aggressively. This is why record-keeping, nursing vigilance,
doctor availability, escalation protocols, blood supply, intensive care access and infection prevention are not
administrative extras; they are life-saving components of maternity care.

The Kota case therefore touches a raw nerve in India’s health debate. Over the past decade, the country has made
major gains in increasing institutional deliveries and reducing maternal mortality ratios. More women are giving
birth in hospitals than ever before, and that shift has rightly been celebrated as a public health achievement. But
institutional delivery alone is not enough. A hospital birth only improves outcomes if the hospital is safe, staffed,
responsive and clinically competent. If systems inside facilities are weak, then the promise of institutional care is
undermined.

That is why the Kota deaths have resonated beyond Rajasthan. They expose a persistent tension in Indian
healthcare: the system has become better at bringing patients into facilities, but the quality of care within those
facilities remains uneven. In some hospitals, women receive timely, evidence-based, respectful maternity care. In
others, staffing shortages, overburdened wards, inconsistent protocols, poor monitoring and weak quality
assurance can turn childbirth into a high-risk event.

The NHRC petition is also important because it reframes the issue as a rights matter, not just a technical or
medical one. Maternal mortality is not only about clinical outcomes; it is about the right to life, safe treatment,
informed care and state accountability. When women die in public hospitals under circumstances that raise
questions about negligence or systemic failure, the issue moves beyond administrative review. It becomes a
matter of public trust and human dignity.

Rajasthan’s health authorities have already been under pressure to explain what happened in Kota and what
corrective steps have been taken. In such cases, the first challenge is establishing a clear factual timeline: when
the women were admitted, what treatment they received, what drugs were administered, when complications
were first observed, whether senior specialists were called in time, what laboratory or post-event findings show,
and whether there were any common factors across the deaths. Without a transparent reconstruction of events,
accountability can quickly dissolve into blame-shifting.

The second challenge is determining whether the problem was isolated or systemic. If the oxytocin supply was
defective, how did it pass through procurement and quality checks? Was it distributed beyond one ward or one
hospital? Were there prior complaints? Were cold-chain or storage norms followed? If hospital protocols were
deficient, were those failures unique to a single unit or symptomatic of a larger culture of weak supervision?
These are not abstract questions. The answers determine whether the state’s response should be limited to
disciplinary action in one facility or expanded into broader reform.

There is also the issue of communication with affected families. In many healthcare controversies, families say
they were left confused, poorly informed or pressured into silence. A credible public health response requires
more than technical review committees; it requires honest disclosure, empathy, transparent updates and support
for those who have lost loved ones. When families are treated as obstacles rather than stakeholders, distrust
deepens and public confidence erodes.

The Kota case has reopened a larger national debate about maternal safety in public hospitals. India’s maternal
mortality ratio has improved over time, but progress is not uniform across states or institutions. Women in
vulnerable situations—those from poorer households, rural areas or marginalised communities—often face the
greatest risks because they depend heavily on public facilities and may arrive with anaemia, delayed referrals or
untreated complications. For them, the reliability of government maternity services is not a policy abstraction; it is
the difference between life and death.

One of the most important lessons from maternal death reviews globally is that such deaths are rarely caused by
a single factor. They are usually the result of a chain of failures: delayed recognition, delayed referral, inadequate
staffing, medication issues, poor documentation, lack of blood products, infection, absence of intensive
monitoring, or failure to escalate care. That is why the response to the Kota case cannot stop at identifying one
defective vial or one negligent official. It must examine the full pathway of care.

The allegations around oxytocin also bring drug regulation into focus. Medicines used in obstetrics, emergency
care and intensive care must meet the highest standards because errors can be fatal. If any drug administered in
the Kota cases was substandard or inactive, it would raise serious questions about procurement, testing, supplier
vetting and post-market surveillance. India's pharmaceutical regulatory framework has improved in many



respects, but public trust depends on visible enforcement when failures occur.

At the same time, it would be too easy to treat the case solely as a drug scandal and ignore the hospital
environment. Public hospitals often function under severe pressure—high patient volumes, staffing constraints,
inadequate supervision, patchy biomedical maintenance, overcrowded wards and overworked doctors and
nurses. None of these pressures excuses preventable deaths, but they do explain why patient safety requires
systems thinking rather than episodic outrage. Unless structural problems are addressed, the same vulnerabilities
will recur in different forms.

The NHRC's involvement, if it chooses to take up the matter in depth, could help widen the lens. Human-rights
scrutiny can force institutions to answer questions they might otherwise avoid: Were standard treatment
protocols followed? Were consent and counselling adequate? Were women monitored appropriately after surgery
or delivery? Were infection control practices maintained? Did the hospital escalate care when signs of
deterioration emerged? Were there delays in identifying or responding to complications? What support has been
offered to survivors and bereaved families? These are the questions that matter if justice is to mean more than
paperwork.

There is also a reputational issue for public healthcare. India’s public hospitals are indispensable. They deliver
millions of safe births, surgeries, vaccinations and emergency interventions every year, often under very difficult
circumstances. But every major safety scandal chips away at public confidence, especially among women who
may already be anxious about childbirth. If people begin to believe that institutional delivery does not guarantee
safety, years of public health progress can be undermined.

That is why the response to Kota must be swift, transparent and credible. The state government and health
authorities need to show not only that they are investigating, but that they are learning. This means publishing
findings where possible, auditing maternity protocols, reviewing drug procurement safeguards, strengthening
maternal death review systems, improving documentation and infection control, and ensuring that obstetric units
are staffed and supervised adequately.

The case also highlights the need for stronger maternal death surveillance and response systems. A maternal
death should trigger immediate review, not just retrospective blame. Hospitals should be able to conduct root-
cause analysis quickly, preserve records properly, identify common risk patterns and implement corrective action
before another patient is harmed. Such systems exist on paper in many places, but their effectiveness varies
sharply.

Ultimately, the Kota maternal deaths case is about more than one hospital or one state. It is about the unfinished
agenda of healthcare quality in India. The country has made undeniable strides in expanding access to care, but
access without safety is an incomplete achievement. A woman entering a public hospital for childbirth should not
have to depend on luck on whether the right drug was stocked, whether the ward was adequately monitored,
whether records were maintained, whether infection was controlled, whether escalation happened in time.

The NHRC petition has ensured that the Kota case will not disappear quietly. That, in itself, may be an important
step. Public memory of healthcare failures is often short, and institutional systems are adept at absorbing shock
without reform. But maternal deaths have a way of cutting through bureaucratic language because they
represent the collapse of the most basic promise a health system makes: that a woman seeking care at a moment
of vulnerability will be protected, not endangered.

If the investigation remains honest and wide-ranging, the Kota tragedy could become a turning point one that
pushes policymakers to focus less on headline claims of institutional delivery and more on the quality, safety and
accountability of maternity care inside hospitals. If it does not, then the case risks becoming one more entry in a
long and painful list of preventable healthcare failures that generated outrage, inquiries and statements, but too
little change.

For now, the demand before the NHRC has put the spotlight where it belongs: on patient safety, maternal dignity,
public accountability and the urgent need to ensure that childbirth in India’s hospitals is not just accessible, but
truly safe.
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Rajasthan maternal deaths: Rights group seeks NHRC probe into Kota oxytocin case

In a plea for justice, a civil rights group has turned to the National Human Rights Commission concerning five
maternal deaths that occurred in Kota, Rajasthan. These women were given oxytocin injections that were later
revealed to contain no active substance—just water. The organisation is seeking not only compensation and
accountability for the affected families but also an independent investigation and lifelong medical care for the
survivors.

A civil rights organisation operating in the healthcare domain has sought the intervention of the National Human
Rights Commission (NHRC) in the case of five maternal deaths in Kota, Rajasthan, following an ET report that
found oxytocin injections administered to the women allegedly contained no active ingredient and were
effectively only water.

Jan Swasthya Abhiyan India (JSAI) has urged the NHRC to register the matter as a human rights case, order an
independent probe, and ensure free lifelong medical treatment and rehabilitation for the affected women.

It has also sought NHRC intervention on compensation and accountability.

As reported by ET on July 5, five young mothers died at Government Medical college, Kota and JK Lon hospital.
“The complaint says laboratory testing by the Rajasthan Drug Control Department found the oxytocin lacked
meaningful active content, and alleges violations of manufacturing and quality norms by the drugmaker,
including fabrication of records and regulatory failures,” it said.

The organisation has further cited how families of the surviving women continue to face severe hardship, as
reported by ET.
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NHRC Urged to Probe Kota Maternal Deaths Linked to Alleged Faulty Oxytocin

A civil rights organisation has urged the National Human Rights Commission (NHRC) to investigate the deaths of
five women following childbirth at government hospitals in Kota, Rajasthan. The group has also sought
compensation for the affected families and accountability for those responsible.

Demand for Independent Probe

The organisation has requested an independent inquiry into the incident. It has further called for free lifelong
medical treatment and rehabilitation for women who survived but continue to face serious health complications.
Concerns Over Drug Quality

As reported by The Economic Times, laboratory tests allegedly found that the oxytocin injections administered to
the women contained no active pharmaceutical ingredient. The organisation claims this points to possible
violations in drug manufacturing, quality control, and regulatory oversight.

Call for Accountability

The rights group has asked the NHRC to treat the matter as a human rights issue. It has urged authorities to
ensure a transparent investigation, fix accountability, strengthen drug quality monitoring, and improve patient
safety to prevent similar tragedies in the future.
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‘Snatched gun, fired at us": Cops shoot dead key Baruipur rape-murder accused

Kolkata: Police on Tuesday gunned down one of the four accused in the Baruipur rape-murder case after he
allegedly snatched one of their guns and fired at them. Prabash Mondal was shot at 12.45am, about 30 metres
from the scene of the grisly crime in the Suryapur neighbourhood of Baruipur, when he was taken there for “a
reconstruction of the crime”.Prabash was in police custody since his arrest on July 5. He became the first person in
police custody to die in an “encounter” since the change of govt in Bengal this May. The last “encounter” death
during the Trinamool regime occurred in Goalpokhor in North Dinajpur in 2025, when Sajjak Alam, an accused in
a murder case, had tried to flee by firing at cops while he was being taken to jail from court.

Sub-inspector Arghya Mondal of Baruipur police station, who shot Prabash in “self-defence”, had led the team that
rescued the accused from a mob before arresting him on Sunday.

Officers said six cops took Prabash from Baruipur police station to the crime scene early on Wednesday to
reconstruct the sequence of events leading to the death of the girl. The team left around 12.15am and reached
the crime scene, 10km from the police station, around 12.40am. The spot has Suryapur and Alipur villages on
either side.

Police said Prabash snatched the service revolver of Roni Sarkar, police circle in charge of Canning police station,
and fired a bullet. In self-defence, Arghya Mondal, police circle in charge of Baruipur police station, shot two
rounds at the accused.

Prabash slumped to the ground and was declared dead when taken to Baruipur Sub-divisional Hospital.

The two bullets reportedly hit Prabash below the chest. The body was identified by his mother Sandhya and wife
Chapa before being sent for post-mortem. A large contingent of police and central force personnel was deployed
on the hospital premises.

Police issued a statement saying, “Just before initiating the re-construction of crime in the PO (place of
occurrence) in Suryapur, Prabash Mondal snatched the arms of one police personnel and fired one round on our
team and tried to run away from the spot. During return firing from police side, Prabash Mondal was injured and
he was immediately shifted to Baruipur hospital where the attending doctor declared him dead.”

A judicial probe has been ordered into the custodial death. A report has been sent to National Human Rights
Commission. The state human rights body has asked the Baruipur police superintendent to send a report by July
22. Various rights organisations have raised questions about the incident, including the odd hour the police chose
for the “reconstruction of the crime”.

“As mentioned in the protocol, the gun that fired the shots that killed the accused will be sent for forensic tests.
The officers’ versions will be recorded and cross-checked,” an officer said. The officers who accompanied Prabash
faced multiple rounds of debriefing.
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Who is Dr Om Prakash Vyas? Meet the new chairperson of Delhi Commission for Protection of Child Rights

With his appointment, the DCPCR is expected to resume its role in addressing issues related to child protection,
education

The Delhi government has appointed Dr Om Prakash Vyas as the new chairperson of the Delhi Commission for
Protection of Child Rights (DCPCR), reviving the statutory child rights body after nearly three years.

The Tribune Subscription Banner

A legal expert and former police officer, Dr Vyas brings decades of experience in law, human rights and child
welfare to the role.

He previously served as chairperson of the Child Welfare Committee (CWC), Delhi, and as Joint Registrar (Law) at
the National Human Rights Commission (NHRC), where he worked for more than 27 years in both the
investigation and legal divisions.

Dr Vyas began his career in the police force, investigating several high-profile and sensitive cases across the
country. He was awarded the President’s Police Medal for Meritorious Service on Republic Day in 2009.

An alumnus of the Faculty of Law, University of Delhi, he earned a Bachelor of Laws (LLB), a Master's degree in
Human Rights from the University of Sydney, Australia, on a full scholarship, a Master of Laws (LLM), and a PhD in
Law.

During his tenure at the NHRC, Dr Vyas played a key role in drafting guidelines on arrests, custodial deaths and
encounter deaths. He also authored a book on bonded labour published by the commission.

He has represented India at various United Nations forums and is a Fellow of the Australian Federal Police
College, Canberra.

Dr Vyas is also a visiting faculty member at the Sardar Vallabhbhai Patel National Police Academy, police training
colleges, administrative training institutes and universities in India and abroad, where he delivers lectures on law
and human rights.

He has also served as a member of a central fact-finding committee led by Justice Narsimha Reddy that
investigated alleged human rights violations in West Bengal through multiple field visits.

With his appointment, the DCPCR is expected to resume its role in addressing issues related to child protection,
education, juvenile justice, child abuse and the functioning of child care institutions in the national capital after
remaining non-functional for nearly three years.
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Panel completes enquiry, presumes six missing Vizag fishermen dead

Visakhapatnam: The three-member fact-finding committee appointed by the Andhra Pradesh govt has completed
its inquiry into the case of the six fishermen, who went missing off the Visakhapatnam coast on July 4. They
presume the fishermen to be dead and have recommended that the govt sanction ex gratia compensation to the
families.

The committee, comprising the revenue divisional officer, the assistant commissioner of police, and the assistant
director of fisheries, was constituted to ascertain the status of the missing fishermen and verify insurance claims
before recommending compensation. After examining the circumstances surrounding the incident, statements
recorded during the enquiry and reports submitted by the Indian Coast Guard and fisheries department, the
panel concluded that there was sufficient basis to presume the six fishermen had died in the mishap and
recommended immediate processing of the admissible ex gratia claims.

The mechanised fishing boat IND-AP-VS-MM-83 set sail from the Fishing Harbour on July 1 with seven fishermen
and was scheduled to return by July 4 evening. The fishermen remained at sea for three days and informed their
families and fellow fishermen on Saturday (July 4) afternoon that they were near the Gangavaram coast and
expected to reach the harbour shortly. They were also warned about a low-pressure system over the Bay of
Bengal and advised to return immediately.

However, according to the report submitted bythe commitee, the boat encountered rough weather and strong
winds while approaching the coast, causing it to capsize and sink. According to the FIR registered by the One
Town police station, all seven fishermen were thrown into the sea and eventually were separated while attempting
to swim towards nearby vessels.

Crew member Kari Chinna, who owned the boat, was rescued on July 5 by the merchant vessel 'Universal Wealthy’
while drifting in the sea and was later brought ashore by the Indian Navy before being admitted to hospital. The
remaining six fishermen could not be traced despite an extensive multi-agency search operation.

The Coast Guard, Indian Navy and marine police jointly carried out intensive search operations for several days
using ships, aircraft and other resources. However, after exhaustive searches yielded no results, the Coast Guard
called off the rescue operation on Tuesday.

The six missing fishermen have been identified as Raguthu Bandiyya and Meda Chinna Ammoru from
Visakhapatnam district, and Kari Chinnayya, Kari Seethodu, Amara Appalaraju and Kari Garagayya from
Vizianagaram district.

Meanwhile, state excise and mines minister Kollu Ravindra distributed Rs 10 lakh each to the families of the six
missing fishermen as immediate financial assistance on Wednesday. The assistance comprised Rs 5 lakh from the
fisheries department and Rs 5 lakh from the chief minister’s relief fund. The minister said the decision was taken
on the directions of chief minister N Chandrababu Naidu based on the Coast Guard's report and the account of
survivor Kari Chinna. He assured the families of continued govt support and said efforts to trace the missing
fishermen would continue.

On the other hand, East Coast Mechanised Fishing Boat Owners Association of India president Vasupalli
Janakiram alleged that the state govt failed in handling the boat accident. The association has urged the Centre to
intervene immediately and order an independent high-level inquiry into the incident. He said that a separate
complaint had also been submitted to the National Human Rights Commission.
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“Although the district collector, marine police and fisheries department officials were informed about the accident
at around 10.30 pm on July 4, search and rescue operations were not launched until the following morning (July
5). The delay resulted in the loss of precious lives,” said Janakiram.

Infographics:

July 1: Mechanised fishing boat IND-AP-VS-MM-83 sailed from Visakhapatnam fishing harbour with seven

fishermen.
July 4 (2.30 pm): While returning to the harbour, the boat capsised in rough seas and strong winds near the

Visakhapatnam coast.
July 5 (5 am): Families were informed of the accident. The Coast Guard, Navy and Marine Police launched search

and rescue operations.

July 5: Boat owner Kari Chinna was rescued by the merchant vessel Universal Wealthy and brought ashore by the
Indian Navy.

July 5-7: Multi-agency search operations continued, but the remaining six fishermen could not be traced.

July 7 (12 noon): The Indian Coast Guard called off the search and rescue operation after exhaustive efforts failed

to locate the six missing fishermen.
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et
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prisoner-death-rims-pocso-accused-magisterial-inquiry-gumla-news/amp

AT Siet # &g aterdt STRId hdl &t R | Hia, wfSifegae s 4=

Gumla News: THT H8d R H &g Uit STRIHY hat bl el R & eret o R HId 81 718, §eT & a1g Sief UM = =-Terd,
e v iR TaugeRedt &l gor §. A 7 afofeae s g o= & 1E 8, Oad Hia & wRof i ugdara ghfh.

T § gord Urea i Raié

Gumla News: STREE & THcT Hed BRI A AT fGR19d | i Goh hdl i 3T a fow & saret & R Hid 81 8. Jdeh ol uga™
ETERT AT &5 e FadIe sRal it (Hardt 51 auffa I d It 3Y Wd & FU H S 8. a8 U] U o Teh A A ofd T97
=ITRie feRrId | Hed HRT THA H &g o1, Hal Sl Hid & a5 Siet 9LmmeH A FIAgEaR Srg ok gemafes gfshar g sed gg A &
afSfeger siia Y%= T &t 2.

Ue &< I fAIeprad & a1g [t oft aefiaa

STHRT & IR, 23 S oht ¥ iq = Siel # Ue H a1 g h fAhrad 6 off. 38 a1g Sel UATEH A dchlel I SolroT & ol TR
ST, AT H Hell . Gt fRifhedent dht TR & ITehT STST Y& 3T, wifchT g AT deh SUAR & STaS[e SHeh! aeiad A
roferd gurR gl gar. wWre fRIfT ik 87 W 30 S Y gfos srfeRen & dgar sarrst & forg 3@ <7< R el smyfdam S
(Re=g) Yo b . R & fagtos fRifehcent it 2 & 39T SelTsT Tict T8T T, @fch SUTR o SR 39eh! Hid 8! 7S,

Hid & 1G G T 8wt gt ufehar

hal <l Hid & I1G HSel BRI AT URITEH A Stet Agarel 3R RaiRa Fami & srgar a9t smasaes st ok uemafies suamRearg
Gt . geAT Sl FarT Hefdd <, e uemee 3R IE AFarfdeR ST (THUGIRET) Sl Al 715, 38 SidraT 21 i
GICHTER SRl T SR UReATEH Rt & A1y geiret 8 s At Rifdhaditr awares grigid 7@ g, d1fds S & SR Seh! SaedehdT
g TR IehT IUTNT fohaT SI7 Tch.

wfofeae s & ghft @ At Y ugdie

SieT URITEH & S1HR, hal chl Hid o AHel A FIAER AfSReae Siia i Ufehdr IF e &1 T8 8. 39 STid | Ig UdT T S ok
el o IR g & a18 38 T R RIfhcar gl Sucieds s 15 a1 &1, T1Y gt STST b SR 37UHTS T3 UlehaTl, 3-UdTel | &f T8
feifeheaT saae 3R Heg & arifdes RO chl Hi ferkgd Stiw eh STEt. ST Gt g & s1e RUTE foiett 9eme & Aread € e uiider
1 Aol SITEEY. SMaegehdr UgH WR Sire RUid & SMeR R 3 &t shrars off &t saeft.

SieT arefteres = < HId S gfe

HSel BRI THAT & Stel 3refieren MUTel 9 Agal 3 chal Sl Hid i GfE Fd gT I foh QR AT H Stel Agaiel o UTel foha 71T &,
3517 gt S T H Faar FaagaR defdq =marer ik T aarfder smai ot 3 & 7 8. 31 gann & ShdY & uRei @t
off T R geAT Sl STHBR ¢ & 718 oY, dikeAred i ufthar O 1R & a1g 219 ot fafdad afvsrt & gue o far ma.

Sirg Raié wR @t TR

hat <hl Hid oh TG 37d UL TR R ARIREAd Siid Agaqul JI-1 ST Y6l 8. SIid & I8 W ghTl foh RAfhaaT STAR & SR Fal Bis
ATORATE! §8 AT Tal 3R Hg el AT&dfdeh ShIRUT AT AT. {OheTgTel Sie ULTE el ehgT & foh @it ufehary fgHt & srgeu g3t &l 718 § ok
St RUYE 3 & a1g 3t &Y g i s,
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4479919-2026-07-08

Bharat Tiwari Encounter Case: HHaTfgehR AT T, AT i STea 31U AFA 3 H1 3MaA

HISTYR & R YN0 fdaR} Tepder A H fAgR 50 AFATEeR ST = T fe@rd ge Jde & 3nfadl o Sieg 3rgus A o &
fcer feam &1 At Y arTeft Gars 3 orred @t g1, STafdh vageRE F off gars ot 8

fIER & WioTQR fSidt # fUsel A8 U WRa yuuT fdart THeprder Aet H fUgR g AFETUSR SIRINT A H¥ad 3@ S9-1a1 81 37TahT =
ek o STITAAT Y STeg T STeg SIS FA I H T 3T e 81 AFTet Sl SATelt YT 3 ST ot gt

GAaTs & aRM fUgR TR &t a1k & sifafver gforw AgiAaeres (fAfd gd sgawm) = s & wwer ufdde qif@dd & & fag &t
TTATE T STfRerd T & ot STRTe foham| ST 3 I8 SrRle WehR avd gU TRehR ot ad f3a, Afce ary & we fder faan s
£ 3afY & Fdeh ¥Rd 0T faat & STl ol STIUE TR BT T &< 8Tt & giAfead fohar Syl

STINT A "eHT R ARTSH eerd i U Yfeld ot hriiedt wR 7R HareT Sa14 & | T g Aret # aet sifdrentRal & v smasae
HRATE AT H=A 3R =1Ries STa w3t Fgm R off IR A &

g YTHAT AFATARR Srfdaer Td.h. g1 6t a1fier oR st & foarrefi g1 sifdaedr va.3. 311 o1 e & o difsd aRar &l &=
BT | = e anfgy aun St gferaaiaial & favg et erarg gfead &l ST a1ty

2T A Y 31Telt GAaTS 3 3 ot RerfRa Y 72 &1 adl, Ity aarfdeR emah (Tregsma), 78 et & +ft 39 A &t grarg
T TG 1 3T Uged TAUTNREY 7 39 UahevT # fgR & gfor mgifade ofk o & gferw srefieres (vadt) & Sama dorer fasar ot qer
HeT UR ARTSH oft STars oft
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TV9 Bharatvarsh, Online News, 09/07/2026

et
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Source: https://www.tv9hindi.com/india/bharat-tiwari-encounter-police-

law-fake-encounter-rules-3844408.htmli/amp

5 ITeT § 27 ST IRE.... URIAGT T TARTSER AT hal-ehel Gfeld hl WIRI U TT?

fagR & R fAaR TIPSR & 918 o i HRATS TR TaTel IS 8. 3MTER e HIS TIBISeR BT AT ST & 3R bl I AHA &
gforrenfHial UR gt T hl gt &1 STaT 87

R fAaRY TSR A A Ueh IR fhe Q21 # Yfeld Gous] ol cie d89 o8 41 8. fIgR & WIsTR 7 17 57 &l gU TR # Rd
fAart &t Jid & a1g 3T TR A 58 Hell JUE TN, AR A $aT1 It YahsT foh Yl hl hkaTs WR 9aTd 33+ o, 916 | *Rd
fdart &t 1 &t fierrad R vasidien, gaugsh 9id Ui giaueniial & R&ems g1 6l THIATEIR gt i 78 3R I9T TAR
=R SIrg & Smeer off Ry, Rutdy &t a1 &, df 2017-2022 & st theh TR hd | 27 i bt 3R fohar .

Ig UGl ATHAT 8} 8, 59 fohelt TehrdeR & 918 il Te S1id & &R F 311 &Y. giefifch, TrichTder & g UF HTHe 3 I TdTel @l
fora foh TR gfele TehScR ha ST ShRaTs ATFT SITdT & 3R hal ST HRATS h avig ° Gfeld TR §T 1 JehGHT Gof &1 STdT 8.
gt golg 9 GUiH i 3R TR AFaIgeR ST (NHRC) A Tehrser e o folq T feen-fger au fohg €, arfes srawifeat &
R HRaTS & ATY-TTY HIA 3R AFATARRT hHY off 281 8 T,

R faR Tehrder # Uie Yfereer(Hat ok g1 Y THATSSIR &of §3.

fIBR TR 7 R A Y =l Sig & emeer Ry

T dIE A 2014 & PR A & [T 16 Mesasd ST i of.

1993 & 2010 & s NHRC 7 1,846 TehISCR Hidl ehl Sird <ht, i fath 27 ht whit .

2010 & 2024 & dte Holl Tehrder H Hid &t 875 fIehrad NHRC o ure ug.

oXd fdart g ot o= Tt ot fawa?

17 S 2026 ot fAgR & ieTgR & Yferd Tenrder # oRd faart &t #id gs. gferd &1 arar o foh 38 STaret srarg # et errs,
STafch URSTHI = STRIY AT foh I8 Whofl GahISeR UT. gd a1 & a1 Ui Yfeianiial & fREaTh g1 o1 HATHET Goi fohaT AT 3R
1fAep ST & 3MeeT T Y. T8t AT Ueh IR e g a1e RReArar & b v waehser i fAsuer St sies<t gt 8.

SR STgi H1HaAT (2004)

S 2004 H TSR H $eRd STgi 3R o4 317 #7l 2h! Gfetd Tenrsex | Hid gs. Ifei™ A ara foha foh & @l deepredt gl ! gen
& FIfoier T 38 2. T8 # A TR AT & 3R 3TaTerd o e R S gs. CBI A 3ru! ST # 8 A it Teprdey aaram 3R
%3 gfore SifdremTia & faetth STRuus STfRa k. g ATHeT dia TH dch STgTerdl SfiR ST goifadl & defdT 28T 3 32T & aad
afefd GehESer AT | A 8.

Higxrge A Skg AT (2005)

TefeR 2005 H gferd = arar fahar foh SieRigeH 21 Ueh WeRATeh TurTel} o7 3R I8 gfetd WR Ml Trelrs, foreres Stare | I&en
TRISeR fohdT TN, 916 § STia & SRIY ot s ag gaue el oft. ATHe 6t Sifa uge Tsd geifeat of foh CBI A &Y. Siia & dRH &3
gferd sifereRIal oiR denrel aRe SifAeIRal & et FRATS gs. T§ AT 42T & HoY afdd Hhidd ol TIhSeR A H FHT
ST 8.

BEIETE TAGRNX (2019)

Tt 2019 H gexraTe # g Afdel ug) Rifthaaes & goopd oik gam & Arer # ARUAR IR SRifET i gfers gehrdeR # Hid gt 1.
gfer o1 graT o o SR ot aeTIe IR 6183 S of STl 74T T, ST81 S-814 814UR S WA chl ehfRILT chl. STaTe ehiRaTs A
g A Tieft Iams ofk Iri <l Hid gt 7S, ETelifch, 39 Yhidey R AT 3& 3R Aet dt Siig & fog gufie &I = ua @da s
ST, STRINT 3 2022 F sruft Ruté & gt o IR smRifut & e gfors & ieft @ g€ ofk gfere & ameren & ard wR ik Fara
33TT. 3T 915 Gafdd g srfdemia & e St Brars 6t fRmiRer 6 3.

guH hI¢ T el (2014) T hgdl 87

91t 2014 F PUCL STH HgRTY ThR ATH § GUIH DIC A el foh &% Il TdhISex dl Wat A o1 3fad el 8. 3R fohelt o9
¥ foneht e i Hid Bidt 8, df IThT Fsaer ik W= S g1 S 8. 3aTad = OX 32T & foig 16 feen-fdser st forg, e
TGRSR & TG THIATSIR G5t e, T3 GO ¥ STid e, AFSIRGE STrd e, HHaT e ST &t G 31 ok aeft wga
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GRiQ 3@ e 8. gt @i A a1 ok 13 gfetd s & SuR 781 € 3R 8% UehTSer chl aerdT hl S eI o gdTfadh gi-t
Bl

i I & feem-fder-

AT G5t e bl SToRTe Y T e W gferd 39 feifEa a1 selagif e Renls A ot .

UhH3TS3TR &0l ghift; Tehrdex | fohedt Y Hid 811 IR UhaTTS3TR &St T STRel §ITT.

WA S ST 3 gferd & € w181, afces gadt gferd & ar iensel s,

AfSRge Sd: &R GIhIScR hl AfSRge § i ST SifHard g,

NHRC @t STHeRRY: Tehdes dht G- AR AT TS FFAT DR STANT eht &f STEA.

YT ST SEATST: 3R chis T &, dl 39 gid Sellol QAT SITQ 3R IHehT IATH G5t fohdT STQ.

Tgd Gefard v SIE: gfdaR, geaee iR arehl Hed gRfed 7@ S,

Raté e At seht: ST g g & a1e RUTE srarera & ger <l ST,

IRt St GaT: Yok & URAR &Y ga STHHR &t ST,

B¢ A | Rul: aoft gerser A &t Rulé Tma-w9@ ok NHRC @t Ssft ST,

et e WR shraTs: SR YferderHT gt ury ST1d &, af 31k e e 3R fawnfia srars gi.

AT TR USH R Jdeh o URAR Tl DI & dgd J3TTasT &A1 ST §ehdT 8.

SR I STTe: TR | ST IR BRI Siia & filg ST g Smedt,

FILT AGG: STRIUT gfeient! i +ff S & STIHR 37T U8l 3@ I HfABR ghTI.

q8d 5 el 5Tig G 8 @ uge Teifea giorgenfial et diRar QR a1 ugkafa el & s,

fRYeprard @1 SifdiehR: SR URaR @l o7 o AT &1 urer =181 gom, af a8 T ITerd H AR o Fevdl &.

TG ITRE! & 3Tiehs RIT IdTd 87

I AETSeRR AT (NHRC) @ 31ichs SdTd g fob 8 UehIScR ol gl gidl. SIRINT A 1993 & 2010 & ot Uehrde # g8 1,846
Hidl &t ST &, A Rtk 27 A Sl tit a1 Teid 91T T @gl, 2016 § 2022 & 9 hefl GehrseR & SR # 48 AR Gof g4,
Afche Tk off gfceent QT Aferd et oM. NHRC & S1g8R, 2010 & 2024 & 9 il gehrdes & gt 875 ferad fiefl. amaiT &
fRepTE & Harfores 2011-12 & 2023-24 & 19 &2 T1cT 87 & 206 TARNSR & A G g, ST faward & fob T8 Al i amaR
R ok ST i ST 8.
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notice-uttarakhand-pg-college-religious-discrimination-case-
138393840.html

STRIAd Hisit Shictel fdeieh-aheral faarg:NHRC 3 dad & ATR, 359 TRGBR-GETSH 9 2 g0 | A1l RUIE; Haenfe srfdert &
JeelE ohl grdl

3G I ITRIA Uiee USJUC ahictst | BT o 1Y Sidd 4fiie HeHg & TR SR IR AL AFaT R it (NHRC) 3

T T 81 STTRT A ATe Y T GEAT AMaT SR & Sevad § 8T A gQ faafdenerd sige omanT (UGC), STRIES TRFR,
picret yeier, foienfaert ofik afvs gferw siefterss (SSP) dgvrgs aad Hafla sifdemial &t Aifew Skt & &t TtTg & offaR garm ¢
Ralé (ATR) =it 81

fRYeprard # R 7TE Y SRI?

SRINT & THeT R fArrd & STRIY e 7 & o Iaeiad UiRe IS]ue shicre 3 fag smEneil ot fod, st &t face iR setrar uga
A ehT 1| AR & SgER 5 o1 3 Uifies Ucier aRoT fohw, 38 Srgufed gt foha T, 3¢k g1 & STaRA hefldT IaRaTT 1T
3R SFIRATEATHE HRATS o felq ITeh! TR T ot 75| g&f fAhrad H gg it SRy e ma {3 gfeas s ol gl ug—- &r
Srgafa & 5 < ot

fRreRTacendt =t SINT & ahal foh Ut i T AT, enfifen TadadT, TRAT 3R SiavTaT &t Wesar S St sfaehRT &1
Soeie & | fAIrrd d OR AT Y WA ST e, STRIES TR 3R Piersl Jaed & RUE a9 e, BT ol fohelt off TR i
gdTST § JRa o+, [SeR srfdeial & fEars SrgemeaHTetes Ud ST hRaTs el a9 gl tfaeafert st de uraeft 3R
dewrerfed feen-Fder Ay &= & 7F 6 TE 8

YUH ¥ AFATYhR Jeeta Sl AHA-NHRC

7 S[T$ 2026 St SRINT & THET ATHAT U¥gd 811 o a6 NHRC &l dia = fRYehrrd ept ateror foham| ST = 31+ 31maer & ahal foh
fRreRrad # @Y T STRIT wyH qEdT difsd 1 & AHaTShRT & Seeio ¥ S8 Udid 8id & | 9T STUR WR 31T 3 ATaTghRr dReTo
JfafAgd, 1993 I &RT 12 & dgd A 1 A fora|

ST 4 UGC & 3iegel, ITRIEs & Jd f1en afaa, Rfdan fien afta, swriga (dsh) sl sith ara-Afded arEgds g gifded
& urard, Jgv1gd & Senfdeart ofik aRke gfow siefters ot Aifed It e SRIGT Y Sifg o= ofk &) Twrg & iar fawgd vaem 2o
RatE st o & fAder faw &1 T 7 fAAeraa Y ufa off Taifda sifdrentiat @t sht 21

NHRC = woe farar & o deifdra mfdeeon grr Ssft S areft sirg RUTE 8k g e+ RUTE a1 uiteror sheet & a1 ST AFet |
T Y HRATS T | {OheTgTer AN = chered fRAehrrd | «71C 7TV SRIGT IR HA oAd g siiw Rald ATl &1 Ryl & g & gfe
g gt g9 & @1g &1 gift

AT § R ATHAT?

g faarg 29 S 2026 &t 38 o giEUIE TR fRIT ITRiad UiRe IS[Ue hicts! & A S| 3R & b diferst A g Bl &l A1
R fdcTes eTTeRR 3R g1 & ehefral sierehr 3 UR Ak 3T 1T | ©T el ahgT AT fob ehictst UATEH A 39 1S ol gaTell ad ge 319
feTeh 3R Shettar e & fag weTl ga= gt -1el, e o1 uter A8t A R Pt & uder gl 37 i Aarat off § )

HITe ST ifeat Tt HEA R aRRe g1F & a1. fiaTe 3¢ T $9% 916 ISR G o Hichd! dhictel Ugd SR dhictet UTTH &
f@etTeh STHeRR faRty Ueei fowar| i & uarfaentRaT = svgt foh faeteh 3R shefraT T o ht ST, H&Bid 3R TRURT & Uclleh §
TAT 2 R fhelt off yepR &Y Aep enfifer Tcisrar W) g1 1 3519 ehieiot UE & 89 g & 391 dehret arad o ofk ufesy & ot
HATE QERT A 814 G &Y AT &Y | S AT ol YR 1A §U a8 A JAEF AHaT AR AT (NHRC) # fR1eprad &sf s 13|



https://www.bhaskar.com/local/uttarakhand/dehradun/news/nhrc-notice-uttarakhand-pg-college-religious-discrimination-case-138393840.html
https://www.bhaskar.com/local/uttarakhand/dehradun/news/nhrc-notice-uttarakhand-pg-college-religious-discrimination-case-138393840.html
https://www.bhaskar.com/local/uttarakhand/dehradun/news/nhrc-notice-uttarakhand-pg-college-religious-discrimination-case-138393840.html

Hindustan, Online News, 09/07/2026

et
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Source: https://www.livehindustan.com/career/national-human-rights-

details-201783467296775.amp.html

TERT ATATERR SRINT H $eHTIY T HIhI, ST el w1sUs; 10 JelTs dch e e

g ST G ke 3ffTeleH (agarer) Hie § i i e, sufeig 2rR & 2T o R & & s e o wdhi &) g v 5w
oY & R wfaeTal &t AaTfieR (B A5cH) @ 3 fafe el ofik 379 earagRes ugqail &t e < Smat

IR STUh! T AR, S 3R a7 T F2 v 7 &, dt ag @R 31mush fag 1 aRerd, AR Aarfdsr st (NHRC)
STeg 81 2 I T QATC ST UHITH S[F et O 38T ¢ | S JShe 31T AFAIIGRR & TR H TgT8 § ST bl Hichl (el | 3R 3T
o AaTfIeRR SN o 39 eI TR I T ST A18d &, af Tgacd HATelTsH ISRGLH o Tehd &1 9dT & foh 39 SeATAT h
WY 914 I8 & o 39 T & faw smuest 49 off 7| iifes ge-ifa ds &1 afaw sd € o 59 ge-ifau vium & g -3k
TS R Feha &1

T § ST

Ig SR G aRE SHAaTsH (adarer) A8 # malfSia ohl SITerhl, 3afelg 2R & BT 37197 R 9 & 36 g1 of dh | g 9dTg &l 59
geATRIT & SR STl &t AFETfAeR (g TseH) @ 3 R vt ofik 57k aaragiies ugqait &l STerRT &t Simerft| geifra
d B 40 F 45 3icrs I Ao i, s ararfder fAehvs ok sl & SifdieR) BT ot 3rerT-aren fawat R Anfesfa &t
3T 3TATaT AL AHAT SRR ST (NHRC) & 3reer 3R ST & Gt & iy A9ty darg (Sefaea Qo) o ot srawr fa,
STgl BT die 3 war gg ahi |

HTIShH & SR BT bl AFATIGRR T S[8 JU UISiae UR hIH AT gHTT | T &l geh Reg et Sterfores nifafafdat & aregw & It
et 3R fAeatwor emar i off fGef@d forar SiTem | saes srerar gferd Rer 3R R-TRepr W1 (NGO) i agsra hies fafsie oft
TS TG, A1k BT AFATERR I S8 BRI iR AT ol ATIgIRE &0 F THST Toh | 389 UfA9Tial i Aarfder & & o
dgifde iR AT@EIR, T d¥g T SiIgwa eI

NHRC ge-fa 2026: SiIH &R Teha & 3MAE?

forelt oft 5 affar Eiee UiRedNiue oI & R T a1 ITF 31T Ug @ BT TG e Tohd 8l

AU o R ar sifad af & faemedf off = g1

foreft off dieetioiue feult o foret oft Siver a1 vl A ug 3@ ©13 317de e Hehd €1 Teluersl! (LLB) & a1 +ft 39k faiw afa gl
UiReis|ue fawean & fonedt oft Sawer a1 oy & feneff ok Rad whieR off amde o Tad &

3regeff o 12T 3R 5 auTg §ETICE Y & Ugel IR TAEC/USIYIE B & & A 60% 37eh g1 S 8

1 JelTs 2026 & AR IWHIGAR h 3ifdierad 3mg 28 adf g+t =izl

NHRC ge-ifia 2026 & fog siferms sfided & &e?

g3 31Ty 39 ST & fly e st argd &, df i fau Y s o i &i-

T ugelt NHRC &t 3TfeepTiRep dadrse R STd|

MU W Training Program ¥e™ # STax Online Short Term Internship Program (OSTI) g1
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08.07.2026

Total Tv

15:00

Teoell STc B R HREUT TINT BT Gl
GG, 3 b1 AT § 3TN o U 3{eqef

00:59 Min

Breaking
News

Nishant

08.07.2026

TV5 News

14:00

No Doctors Present, Yet Surgery Performed! |
Hospital Scandal Exposed In Khammam

-A shocking case of alleged medical negligence
has come to light in Khammam. A government
employee named Baburao, who was admitted for a
gall bladder surgery, died under suspicious
circumstances. Relatives allege that the surgery
was attempted without qualified doctors and that
an overdose of anesthesia led to his death.
Tensions flared as family members protested
against the hospital management, demanding
justice and a thorough investigation.

02:40 Min

Breaking
News

Nishi

08.07.2026

Bihar Tak

16:00

Bharat Tiwari Encounter ATHd H Bihar
AFAIISR SN T, GPR & faar fAdw
IR & HRd YT faaRt Jid Ama | fagR
AFANYSR AT A [9gR IRHR B Hdd &
AT @ S G3HTawT &7 &1 fear
2. 3TN A Fel {5 I8 Igd AFAIfIBR IRE
AT BT YRT 18T F d8d < TS § 3R
I PR B! BT HCER] 79 el Biat...

03:04 Min

Breaking
News

Abc
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08.07.2026

NDTV

19:00

KPS Gill Was a Hero": Tavleen Singh On The
'Satluj' Film Debate

-The controversy surrounding the film "Satlu;j",
based on the life of human rights activist Jaswant
Singh Khalra, has reignited debate over one of the
darkest chapters in Punjab's history.

15:05 Min

Breaking
News

Abc

08.07.2026

Kanak News

19:00

OHRC Seeks Statewide Report on Teachers Being
Assigned Non-Teaching Work

-Are Odisha's teachers spending more time on
government duties than teaching? The Odisha
Human Rights Commission (OHRC) has sought
answers.

Following a complaint by the Odisha Abhibhabak
Mahasangha, the Directorate of Primary Education
has directed all District Education Officers
(DEOs) to submit detailed reports on the
deployment of teachers in non-teaching work. The
complaint alleges that teachers are being engaged
in duties such as Mid-Day Meal management,
textbook and uniform distribution, voter ID-
related work, and other administrative tasks,
affecting classroom teaching.

01:45 Min

Breaking
News

Abc

08.07.2026

KASHISH
NEWS

18:00

Bharat Tiwari TAHI3CI HY H IRBR Pl 2 U

P AIgd, AMAIUBR AN BT FST TS

02:09 Min

Breaking
News

Abc
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08.07.2026

CNN-
News18

15:00

Baruipur Case Accused Killed in Police Encounter
-The key accused in the Baruipur minor assault
has been killed in a police encounter, triggering a
nationwide debate over justice, policing, and due
process. The police action has drawn sharply
differing reactions. Former IPS officer Vikram
Singh described the encounter as a confidence-
building measure, arguing that such action can
reinforce public trust in law enforcement.

17:05 Min

Breaking
News

Abc

08.07.2026

News18
Bangla

17:00

Baruipur Encounter : For Rs 10,000, Prabhas
Mondal lured a 12-year-old girl

and sold her to his co-accused — a confession that
cracked open

the Baruipur rape-murder case even as he himself
was shot dead

in an encounter early Wednesday, allegedly while
trying to escape

police custody during a crime scene reconstruction
in Suryapur.

Police said Mondal admitted he was paid by the
co-accused to

lure the child to them, a disclosure that led to the
recovery of the

victim's body and the arrest of the three remaining
accused

before he was shot dead while allegedly trying to
escape during a

crime scene reconstruction in Suryapur.

05:56 Min

Breaking
News

Abc
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